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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No. 17/2006 	- 

DATE OF DECISION: 24.01.2006 

Sri M.K. Sikdar 	 APPLICANT(S) 

- Mr. H.Das. Mr. A.R. Sikdar 	 ADVOCATE FOR THE 
APPLICANT(S) 

- VERSUS- 

U.O.I. & Others 	 - 	RESPONDENT(S) 

Dr. J.L. Sarkar 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN. 

THE HON'BLE 

Whether Reporters of local papers may be allowed to see the 
judgments? 

To be referred to the Rèporteror not? 

Whether their LordshIps wish to see the fair copy of the 
judgment? 

Whether the judgment is to be circulated to the other 
Benches? 

Judgment delivered by Hon'ble Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application Nos. 17/2006 

Date of Order : This the 24th January 2006. 

The Hon'ble Sri K.V. Sachidanandan, Vice-Chairman. 

Sri Mridul Kanti Sikdar 
S/ o Late Manoranjan Sikdar 

o Subhash Tribedi Building 
Natunpara, P.O., P.S. &Dist. 
Bongaigaon, Assam. 

Applicant 

By Advocates Mr. H. Das, Mr. A.R. Sikdar and Mr. J.A. Azad. 

- 	Versus - 

 The Union of India, 
Through the Secretary, 
Ministry of Railways, 
Government of India, New Delhi- 110 001. 

 The General Manager, 
N.F.Railway, 
Maligaon, Guwahati -11. 

3 The Divisional Railway Manager (F), 
Rangia Division, N.F. Railway, 
Rangia, P.O. Rangia, Dist. Kamrup, Assam. 

 The Senior Accounts Officer, 
New Bongaigaon Railway Workshop, 
P.O. - New Bongaigaon, 
Dist. - Bongaigaon, Assam. 

 The Divisional Railway Manager (P) 
N.F. Railway, Alipurduar Junction. 

Respondents 

By Dr. J.L. Sarkar, Railway Standing Counsel. 
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ORDER (ORAU 

SACIIIDANANDAN. (V.C.) 

The applicant was working under the N.F. Railway in 

the capacity of Diesel Assistant Driver under SSE / NBQ in pay scale 

of Rs. 950-1500/- but subsequently medically de-categorised by 

an order dated 30.09.1994 and absorbed on alternative 

appointment as Junior Clerk. However, pay protection was not 

granted which is admissible under the medical dc-categorization. 

He had represented the authority, but no consideration has been 

given so far. The applicant's grievance is that the respondents in 

not fixing the pay of the applicant at the maximum of his 

absorbing grade as Junior Clerk (G) medicall de-categorised 

running staff (DAD) and after such fixation the excess amount has 

not been allowed to be absorbed in future increments/increase in 

pay with D.A. and other allowances as personal pay in the 

absorbing grade. Being aggrieved by the said inaction the applicant 

has filed this application seeking the following reliefs: - 

"i) That this Hon'ble Tribunal may kindly he 
pleased to pass an order directing the authority to 
grant pay protection and benefit admissible as a 
medically de-categorised running staff absorbed 
in an alternative post in the interest, of justice. S  

ii) To pass any other order or orders as to deem 
fit and proper by the Hon'ble Tribunal in the 
interest of justice." 

2. Mr. A.R. Sikdar,, learned counsel for the applicant and Dr.. 

J.L. Sarkar, learned standing counsel for the railways were 

present. 

LZ 
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Mr. A.R. Sikdar, counsel for the applicant submits that he 

will be satisfied 	if a direction is given to the 3rd respondent 

and/ or any 	other competent authority to dispose of the 

representation with special reference to Annexure - 3B (Legal 

Notice) and to pass appropriate speaking order with time frame. 

Dr. J.L. Sarkar, learned standing counsel for the railways submits 

that he has no objection for adopting such course of action. 

In the interest of justice, this Court directs the 3rd 

respondent and/ or any other competent authority, as the case may 

be, to consider and to pass speaking order in annexure - 3 

representation within a period of three (3) months from the date of 

receipt of this order. 

The O.A. is disposed of as above at the admission stage itself. 

In the circumstances of the case, there shall be no order as to 

(K.V. SACHIDANANDAN) 
VICE CHAIRMAN 

11 

/mb/ 



/ 

5_  

rAL 	 WNAL 

	

- 	GJWAHATI BrNC: 
S 	 , 	oriqinal..appiicatión 

a) Name of the-App1ianti 	f\-f.K- 	,?M 

	

b) :..aespondaRts.4Jni 	of India & Qrs. .. 
0 No. of Applieant(S):  
Is the applicat1on is the proper form Yes 

1J4hethernarie & description.and addeSSOf the all the papers. been' 
furnished in cause title - Yes 

 

40 Has the application been duly signed and verified .- Yes 

Have the .opies duly signed - Yes /5Jø 	 '.. 

e Hav sifficient number of copies of the application been filed :YeLNe5. 

7. 1  Whether all the annoxure 	Lts ao ipleaded :- Yes4. 

8. Whether 	lth tans]ation of ducoments in the Lanuage'- Y3Nô. 

rs the application is in time .. 

10. 	the Vokatlatnama/MOTnO of appearance /AuthorisatiOfl is 	ed:Yes/No. 

11.i Is the application by IPQPBD/for Rs.50?.* 2-6 Q '3JrJ tLM J I 

12. Has the application is maitanable : Yes 
13. 1  Has th Impugned order original duly attested ben filed.s 

140 H3s the legible copies of the annexurea duly attested filedYo$.'G'. 

15 Has the Ind.x of"the ducornents been filed allmavail3bleYe 0. 

Has the rej1red-,numbOr of envol-oped bearing ful'l adreS of .the 

rospondants been fil.ed  
Has the declaatiOfl as rouirad by' item .1.7 of the form:Yes /4 

whether the,relief sough for arises out of the $ingle Yes/_-N. 

Whether Interim relIef Is. prayed for :..  
20. Is casO of, -tondonatiOfl of deley- is filed is it .Suppotte.d 	Yes/5d 

2L. 	hether this 'Gasg can be heard by 3.ngle 5nWt5 	B$t 

4ny other .pointd — 	 S 

FLesult.of the' Scrutiny with initialof the scrutiny .-erk 

sEcr'cN OFFIR(J) 	 - 	- 	))C,pEMYEc3I$T 



C;iiUj AE't1att 	nbai.1 

• (An application under Section 19 of the Centr& Administrative 

Tribun& Act, 1985) 

Title ofthe Case : 0. A. No. 	1, 	/2006 

Sri Mridul Kanti Sikdar - 

-Versus- 

The Union of India & Ors 	 Respondents 

• 	
SYNOPSIS 

Applicant was working under ,N.F Railway'in the ca-pay 

• of Diesel Assistant Driver under SSE/NBQ in scale of pay'R8.950- 
• • • 	 - 

1500/- but subseuently medically de-categorised by order 

dated 30 9 1994 and absorbed on alternative appointment as Jr 

Clerk. But he was not given the benefit, of, pay' protection'. ' -• 
Tc..:Trr:- 	------------- 

'admissible under medically de-categorisation He represented 

the authority but no consideration has been paid. - Hence this 

application. • -- - • : • 

--- 	- 	 - 	 • 

I 
1 



U$T ES.W1Jli INDEX 

• 	SI. 	Date 	Particulars 	. . 	. 	. 	Annexure Page No. 

	

1.• 	 Petition with verification 	 . . 

	

•• 2.. 	30.09.94 Date of Medical de-categOriSatiOn 1 -- 

19.4.95 	Date of office order for 	 . 
alternative absorption. . 

13.1097 Date of.Re-fixatiofl óf.pay . 	. . 	 ( 

3.1.2000 Date of representatiOfl 	 . 

10.3.05 	Date of serving Pieader 1s Notice. 	3 	- JL .- 

14.3.05 	Date of receiving Pleader's Notice 4 ---- 1 
Vakalatnarna . 	. 	 . 

Notice 	: 	• 	 • 	. . 

Filedby:- 

(Advocate) 

	

Dateoffihing 	1H..8T 	 . . 	•. 	. 	. . 
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IN :THE.CENTRAL ADMINISTRATIVE tRIBUNAL 'T 	: 

GUWAHATI BENCH GUWAHATI 	 NQ eff  

(An application under Section 19 of the Cenfral Administrative 

	

Tribunal Act, 1985) 	 .. 

Onginal Application No 	 /06 

Sri Mrtdul Kanti Sikdar ,  

Applicant 	S..  

Versus-  

The Union of India & Ors 	 Respondents 

Details.ofthe.applicant: 	. 	 . 	. 	.. 	. 	. 

I. Name of the applicant 	Sri Mridul Kanti Stkdar, 

&Address 	 .S/oLateManoranjanSikdar 

R/o Subhash Tribedi [3uitding, 

Natunpra, p o, P S & Dist 
5 	 . . 	. . 

	Bongäigaon, Assam.:' 	S  

2 Designation 	 Jr Clerk (G Engg) 

3. . P&rticutars of the Respondents . .1) The Union of India, : 

through the Secretary,) 

Ministry of Railways, Govt of 

India, New Delhi - 110 001 

2) The General Manager, N F 

Railway, Makgaon, 

Guwahati-il 

/ 
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3. Theisjeriai Railway Manager (i') 

N.F. Railway, 

Rangia, P.O. Rangia,Dist,. 

Karnrup, Assa. 

4, The Senior Accounts Officer, 

New Bongaigaon Railway Workshcp 

P.O. New Bongaigaon 

Dist, Briaigaon, Assam, 

5. The Divisions]. Railway Manager (p) 

M.P.Railway, Alipurduar Junction 

Particulars of order against which the app].icatjon is I2ade: 

I, 	Against the impugned action of the respondent autherity 

• 	 in not fixing theç,ay of the applicant at the maximvim  
• 	 of his absorving grade as Junior Clerk(G) medicaIy 

decatogoriseci running staff (DAD) and after such fixatjin 
the excess amount has not been allowed to absorb 

in future increments/increase in pay with D.A. and ether 

allowances as personal pay in- the absorbing grade, 
2. 	Jurisdiction of the Tribunal 

The applicant declares that the cattof action has 

arisen within the jurisdiction of this Hon'bie TDibunal, 

3 • 	Limitation 

The applicant declares that the application is filed 

befe thi s Jjon'ble Tribunal with in the time limit 

prescribed under Section 21 of the Administrative 

Tiburie1 Act, '1985. 

4. 	Pacts of the case 

) 

/ 



0• 	

0 	 00 

4 3 That the applicant is a citizen of India and a permanent 

resident of Subhash Tribedi Building, Natunpia, p 0 

Dist Bongaigaon, Assam and as such he is entitled to the 
0..z 

rights, privileges and protection available W a cftizen of 

India guaranteed in the Constit:ution and the laws of the 

land framed thereunder. 

• 0: 
	4.2. That the appikant begs to state that he was serving in the 

capacity of Diesel Assistant Driver. (DAD) ãnder.:SSE/NBQ 

i the basic pay scale of .  Rs.1350/-. While the applicant 

was discharging in the aforesaid capacity, physical ailment 

affected him and he was medically de-categorised to be 

absorbed in an alternative post of Jr Typist/Clerk in the 

scale of Rs.950-1500/- and posted under 	0(W) NBQ 

against the existing vacancy vide DRM(P)/APDJ'S 0.0, NO. 

Nil dtd 04 09 95 The date de-categorisation was done on 

30 09 1994 by the Ophthalmic Surgeon, Central Hospital, 

Maligaon, N F Railway. The applicant craves the leave of 

this Hon'ble Court, in not annexIng the copies of order of 

de-categorisation and alternative posting not being 

availabl with the applicant but the same are available in • • •• • 0 

0 the office, of the respondents. 	
0 

0 	

• 	 0 	A Photocopy of Medical Test Report is 

annexed asAnnexure No.1. 	 0 

0 

	

	43 That the applicant • begs to state that: while he was 

asórbed in the altérnave post of Jr. Clerk after de- 
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V 
V., 

4 

ctegoritjon is pay was wrongly ficed a . 1350/- P.M. 

His pay as Jr. Clerk in scale of .95( -150(/- was once again 

re-fixed as Ps.150/- P.r. as on 2.5,95 by taking Into aocount 

3% of basic pay an DAD in fixing up his pay as Jr.Clerk • 

The exceeding aiiount of eirnlument in teriis of his new post 

with respect to his earlier post has not been protected which 

he is entitled. The applicant in this connection xiade a 

representation dated 3.1.200 before theDivisional Railway 

Manager (p), N.F.Railway, Alipurduar Junction through proper 

channel seeking redressaLof his grievance but no action 

was taken to that effect. The applicant made another repre-

sentation dated 23.6.2004 stating his grievances against less 

fixation of pay on medical de-categorisation. 

A photocopy of the office order dt.13.10.97 is 

annexed as Annexure No.2 

A photocopy of the representation dated 3.1.20 and 

23.6.2001 are annexed as Annexure No. 3 ari 3A. 

4.4 	That the applicant begs to state that while he was 

working as DAD his ba'ic pay Was s.135/- While he was 
absorbed as Jr. Clerk on decategorisation his pay 

was wrongly fixed as Rs.950-1550/- and which was 

subsequently re..-fixed/revj sed to . 1500/- vi de 

DF*4/p/ APW's office order No.153-M dated 13.10,97. 
The applicant's grIevne is that duri-na such re-fjxqtji,n 
pay protection and benefit admissible under the law in not 
given to him causing mcnetarl ,  depr4vtion to him 

Acoordjng to the applicant, in the prcessof such fixatjo 
on decategoris2tion the  p,r may, be fixed in the new post 

shall be equal to his bstantive vay in ropct of tbe old 
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i 
post plus personal pay equal to the difference in between - 

the new pay in the new post and earlier pay in the earlier 

post. But such pay protection was not given to the 

applicant. The applicant before filing this application served 

a Pleader's Notice dated 10.03.05 but no positive 

response has been given to the said notice. 

A photocopy of the Pleader's Notice 

dated 10.03.05 alongwith photocopies of 

acknowledgement cards are annexed as 

Annexure No.) 4 respectively. 

S. 	Grounds for Relief with Legal Provisions: 

For that the learned authority has committed grave error 

of law and facts in fixing the pay of the applicant on his 

posting as Jr. Clcrk after being medically dc-categorised. 

For that the learned• authority has not paid any 

consideration upon the prayer of the applicant and their 

such callous and indifferent athtude has amounted 

violation of principles of law, legal and constitutional rights 

of the applicant. 

For that the applicant submits that the F.R. 22 provides 

the guidelines of regularisatioñ to fix pay of Government 

servant who is appointed subsequently to a new post. Sub-

Rules (ii) and ,(iii) of F.R. 22 reads as follows:- 



C,  

of 

H 
"F.L22 (ii) When appointed to he new post does 

not involVe such assumption, he. will draw as initial 

his 4 pay the stage of the time-scale when is equal to 

substantive pay in respect of the old post, or, if there 

is no such stage, the next below that pay, . plus 

personal pay equal to the difference, and in. either. 

case will continue to draw that pay until sichtime as 

he.would have received an increment1n the time- 

scale of the old post, or for the period after which an 

increment is earned in the time-scale of the new,  

• 	• .H post, whichever i. less:But if the minimum pey.of 

the time -scale of the new post is higher than his 

substantive pay in respect of the otd post, he will 

draw that minimum as initial pay; 	 . . 

(u). When appointment to the new post is made on 

his own request under Rule 15(a) and thma*mum 

pay in ,  the time-scale of that post 	sless than his 

substantive pay in respect of :  the old, 	ost he will 

draw that maximum asinitialpay." 	 .. 

4- 

In the given case the applicant has not been given 

the benefit of aforesaid-provisions of law. The applicant's; 

pay protection and monetary benefit has been . denied 

giving a wrong fixation of pay in violation of the aforesaid 

provisions of law. 	.. 	. 	 . - 

	 . 	. 

/ 	 ,. 
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 For that the applicant submits that fixatinn of pay ought to 

have 	been 	made 	in 	such 	a 	way 	that his 	previous 

emo1umnts before decategorisatton are protected and if it 

exceeds the maximum of absorbing grade, the difference 

between pay fixed and previous pay may be treated as 

persônãl pay. 

 For that the applicant begs to state and submit that in a 
• 	 .• 	 S. 	 • 	 •5• 	

0• 

similar case of medically decategorisationahd absorption 

of one Shri'Bannd,a Kumar Kar has been granted benefits 

admissible 	to 	a 	medically 	decategorised 	running 	staff,  

absorbed in an alternative post but the 'saiiie has, been 

deniedto the applicant causing discrimination to him 
5- 

 Jor that in any view of the matter, the im.puned cUous 

and indifferent action of, the respondent authority is not 

• 	

•.. 'sustainable.inlaw.  

:..:6..cetails of Remedies E*hausted 

The humble applicant submitted representation and served 

• Pleader's Notice videAnnexure No.2, 3, and '4 respectively 

but the'same are not considered.  

• 	 7•  Matters not pieyjpusly: filed or pending with 'any other. 

Court/Tribunal: 	,' 	 : 	 • 

The 	applicant 	declares 	that 	he 	has 	not tilled 	any 

application, 	writ petition or suit regarding 	the 	present 



V 	 V  V  

V 

• 	V 	 V 

matter in any court of law or Tribunal and no case is 

pending before any court 

• 	•VV 	8..: 	R1yedJc:  
V 	

V 	 Under the above  circumstances of the case as stated VV 

above, the humble applicant most respectfully prays for 

V 	 following relief: - 

That this Hon'ble Tribunal may kindly be pleased to 

pass an  order directing the authority 'to grant pay. ' 	V  

V 	

V 	

V 	
protection and benefit admissible asa medically de 

categorssed running staff absorbed in an alternative 

V 	 V 	. 	
post in the iriterest of justice. 	.. 	

V 

/ 	ii) 	To pass any other order or orders as to deem fit and 

proper by the Hon'ble Trtbinal in the interest of 

justice 

V 	 V 	 V 	9. 	Interim Relied Prayed for: 	. 	 V 	 V  

V 	

VV 	

V 	 V• 

V 	 In the interim theipplicant prayed.for 	V 	• 
V 

a direction Of granting pay protection and benefits 
V 

V 	 V 	 • 	. V V 	 admissible as a 	medically decategorised Vrunning Staff in V  

the interest of justice. V 	 • 	V 	 V 	
V 	 • 	

' 	V 

V 	

• 	10.. 	Details of Posta! order: - 	 V 	 , 

V 	 • 	V' 	Postal Order No. 	:' 	 , 	3 1 V 	 V  

Date of Issue  
V 	 •' • 	Issued from  

Payable at 	 Guwahati 

11. 	List of Particulars : 	
V 	

V 	 • 	, 	
V 

V 	, 	V. 	• 

	

As peInde.. 	. 	V 	• 	V . 	' 	V 

V 	V4• 	V 	 V 

, 	V 
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- 	
- SPIt. 	CYL,, . 	AXIS. 	VISION 	sxi.. : 	' cLY. ,.. 	 , Axs 	Sio 

DISTANCB '  

kA 

REMARKS 
NOTE OPhTHALMIC SURGEON 

.1 P1cac Prcscrve the PicscrpLion for I uturr Iefcrcucc 
2 Please get your Glasses verifiec 

Bnodici gtorcs Gby 11 P. 0 No 13J90152I0l1/0674 dt 21 390 0 000'NOS 

I c  

I 	 * 
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aci:• o 	iiii 
i1 7I UjY. MPN AG R (i), 
LITJJCJAR JUNCTION 
D.T: 	13.to,97 

 

OFI:ICE 

 

	

On being &c1.areC. riedically 	in. 	bu 
0/I & 0/2, pay of Shri Nridu3. 	Sik4a, .A:..i) )/ITBQ in scale 
p.950-15OO/- of Mechanical Dcafleflt who rs asorbed on 
et in it J1erk(G5 in oc'J..e .9501500/— 

under IOi/321- i.' in Engg. Deptt. in tr o. .i()/PDJ' s 0.0. 
No.wB/19/LTv/Appt/Pt.III(t3  dt r9.4.95 w- \y fixed as 
. i35O/ P. through c- eratgh. Hi pay as Ji 1e 

to nc"r refixee, a,5 i5,m4er - 

ix uxx 	
, - 

PAY AS D.:.D PAY PR.;VIOUSLY 	p 	3101.1 jLUflL:j) 
IN SCL1'.L 	1iD IN SCAIJE 	SOILE 
Q_1 (Y / 	QLfl1 qnn / 	 Qflj E)Q/._ •-4 --,- 	----__-.-. 	-' 

.135O/— .5O/— as 	P1OO/- as 	Dy toking into 

	

on..5.95 	on 2595 	accO unt 30% of 
1.6.94 	 basic pay as DAD 

in fixing up hi 
pay ao Jr.Q1*xk. 

N E5\. 1 u. 15 '7-,L 

5 - f 

/3 .10.97 

opy forrcd for inf1Taatica 	necessary 'obi01 
	 U 

3. oS/:/cadre—Bi11. 	W. 
5. 0811.1ect/Cadre—Bi11 (6) O/8  I 	(. 

7. 	i/I'T( 	 (C) Q  
/ 

,9Staff Concerned. 

S .- > S  

(P), 

ac :7 X97 	-•-• 	 S 	

•, 	 S.. , S 	 '" 

S 	S 	S 	
i 

F 

.5 .  

5- 

5, 	
5' 

• 	/. 	.'-. 
• S.I;rH 
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ijvitorl Ri1waY anager(P) 
,jjF.RiiWY /Alipurduar Jn• 
--—----- 

( 

Vouh PkQPr@ 

ubu. L.e fixtiofl of pey on 	diCl ,t0XteT% 

Ref Rule 3l3(lR 	ubstttUt by 1308(IREM) vide 

dvaflC COrreCU.Ofl .p no 77 commuflUt 	vida 

FUY 8d$ letter flOg (NG1/96/3/9(2 dt.29499' 

With due respect end hujnbli eut iei0fl I be to lay befOI you 

the following a few ltne for favour of your kifld nd 
ypthti 

consideration pl3e* 	
0 •0 

ThtSiT On being mediCal 	
ning 5tf) J haVe 0bflb 

in ar alterflatt 	poet of jr,c1erk(G) 	
&i Re 9Q/OO/ in te 

of your Oorder n 	B/19/ALTV/?t 	
and p05td uer 

That Six, while going through the ul under reflb 	1 find that 

the fixation of y pay has not been done in 
oireaP0fld5C to the rule 

That Sir, while working as DAD my baSiG pay w6j5 R40 1350/ 

teorSat10n and borbiflg me as Jr. CLerk(S) tny' 
pay was initiY 

ftxed to be s. i35O/ whiCh was 	
equefltY revised tD Re. 15OO/ 

ydo D$W1/P/APJ' te 0ffc çdor o*  i3M dt3,9lO 	0 

That sir, what ruling say, If the pay 50 arriv 	at eCee 	the 

wn of the a
bsorbing grade tyo.pay may be fixed at tM maximt and th* 

ffeTeflCe 
ay be allowed as Personal pay to 

bJ absorbed.ifl future 

incre0nts/ja 	
jn pay with DA. and other 

allOWtfl9 	Ch as DA, 

• CCA,H 	etc 	aleO to 
he illvcd a py plus pP,in the bsorbiflg 

0 	

•. 	 ' 	
0 

That eir what I feel tht the fjttOfl 	
m pay he not b.ö done 

jnconflttY' to the rules cus,inc 	iou 	one tory epr1Vti0fl to 	:.k 

	

As euChI shall forVetlY request' your kifldlt 
	 th o ,lo&°  

ratter and to 
0njOY the enef its adiSSth 

	

tend e an opp rtun Y to e 	 this act qf kifld 
0 

to a medicallY deCat orised running. 	f 1. For your  

ness I eh1 be 	
greatfUt0 Ot 	

- 

0 	yhanking YOU? 	•'. 	
0 

?our' falthUllY 

'teds 	0qaiga0fb 
 

0 03.01.200 	, 	
0 	

0 

0 	
0 	

, 	.. 	(MriduiV,,anti Sid) 
0 	' 	•.• 	0 	ik(G) unde 	0 

St, / 
0 	' 	 0 



	 risional ai]..ia' WSria 	 ANNEXURE 
Ra1lway /AUprduar Jn. 

..' 

( Throucj propr chnnei) 

Suh:- 

 

Loss fixntiori of Py on medical doctcjori-- 

ef 	My rejj)5 pri.iction noWi.l dt03,0i .2OOO 

S1r ,  
J;ost respectfully and humbly I hecj to driw your kind attention 

	

to m'( appGal undor rfernc 	Po your kind informtL)n Ofl o thc staff 	Dy, CME/NBQ lo cnjoylng the all the. ,  facjljtjes as is admjssje but 1 am being deprived of the 

However Sir, 1 am enclosing herewith one of the Xerox copy of my 
previous, applIcation and shalj fervently roquet your kindseif to look into my case Gympathet.Lacty and to pass a faVourable order 'in my favour p1ese7 

Thanking you 

Yours' faithfully 
Daed 	ongaigaon4 ti1iu1 	1(\ 	~ 1V\ 

14 , 6 02001. 

(Mridul, Kanti 	ii'i)fl1( 

Jr.. clexk(G) under 
SSE/Eloct/GN 

- 

• 

•,•• 	•• 	 .. 

: 	

R 	

: 	

,: :Y,.' 

• , 

• 	.' 	.•-- 	
4 

t .  

/ 

.•••-• 	 ;-.•••. 	- 	.• 	 . 	 •. 	

- 



NNExuE 3( 
Phone 95 3664 230679 

Advocate 	 NEHRU ROAD (LICHUTOLA) 
Ward No. 1, Bongaigaon 

P.O. & 01ST. BONGAIGAON 
ASSAM - 783380 

RcL stared with A/L) 

, 

'To, 
1, Union Of India 

Rapro3egtec1 by it3 
Gene.r], 	tnxger, 
N, F. Railway, 
Iaiigacr, 

The Divisiori&. Riy. i1nager(p) 
• 	a. Divi$ia1, 

N.F.RiLway, 

The  Scjor Accounts Offjoar 
Nev Bcngaia0n Riy, .Works1op, 
P.O. tew l3OflajaOn, 
Dit,ij3 ,Asam 

çhday orc2. 

• &Lb.- PLEADERI SA PLcLLuL€3Q 	) 

Dear ir(3), 	
0 	 •Ji 

ijnder the instruotions ,  of aiy Client viz. Shri 
L1ridulKtj Stkdr 	Jr, (ZLerk() underec 
do hereby give you this NOtiQQ uidor SectiGn 80 C.? C. with a. 
request to reniow the acttter men 	herein in aecor&nce 
with the Rtle of Fixation of pciy of. n'odioally deccttegorjed 
st aLT, 	 •,, 	 ' 

Please noto if you £ailii to"jwovlde bcnefits to 
: 3r client as suggested herein,I have iustpuctjoris to 
institute a Civil suit against you for zoa1isatjcxi the • 
same alrLgwith $urther compoxtjon and  008-La of the suit. 
You rplyo in this regard highly de3ir&-Th to be sent 
within the statt*tovy period of timoQ 

Cc •td$.,,...p/2. 

,.•Y 	/j3J ç0 

7 	 0 



1. W arns & A1dress of the i-lointiff : Sri;Jridul Kaati Sidar 
'/J Late Ii 	rcinjari Sikdar 
'1/0 - ubhah Tribe di Buj1.. 

dine ,Nt .para 
& Di3t.Bcigajgaon, 

(Assam) 
2 ,Caue or 

j) That, an 20/3/96 vide Ofrice Order L'Io./233/3(Et) 
WA? issued by DRM(P) ADJ, my client cz being 
LfldCa11y decategorisei was traferred and posted 
in the capacity o Jr., 	erk(G.Jigg.) under IOW/BPRD. •.  
i 	of Rs. 950 150010 	 0 

ii) ., That, my eUt Sri Nridul Kanti Sikdar was an  
'iip1oyee of A.F,Railway working in the capaojty of 
OioGe3. Asi3tant Ciwr(flAifi 	11P 	ilnr in 	i,S 

s. 950 -1500/-- but unorturiate1y on 3009,2004 'ado 	\ 
01ficc Orcer No 0  B./19/ALTV/?t,1II( C) ited by 	- 
Qpthilmic Surgeon Central Hosita1,Ma1jc,N.E'. 1 Railway he was medically doctegóriseci and absorbed 
on a.teniative aDointmett -0.--  Jr rk(, in - 	 -- 
cale s.950 - I500/ under I0i/RD in 	.flsptt. 

44) That, 
fit in 
Office 
19.4.95 gaa wrongly fixed as. r1s ol l  1350/ P.M. thru 
oversight,HIs pay as Jr. Clerk in Scale Rs,950 1500/-• 
iias WOO again refixed as Rs.1500/ 	as on 2.595 

That, under Rule 1 313 R. (FR 22 ,.t is categorically iv)  V 	
mntined that the £ixaton of pzy ma e in such a 
way that the previous eirnoluments bàf ore "doctegor1sa. 
tia aro protected ad if it exceeds the rnaximwn of 
ta hnhn 	 .• 4& 	/y 

pay ir be treated aapersonl pay. 

ti) Zt is pertit4t to mention here that In a similar 

0 	of irgatcaiiy decateorisatiori and aborptLi 	. 00 	0 0 	othorowp1oyeo vizQ &ftri Bariadra KUmar Kar has bqbn 
eaJoyAna the benefits admissib.,kc to a mecically decte-
gozLsed 'uaning etaff nbsorbed In an alte.iativc jot, 
!$t uhat irse to say that irispite of ropatod r6quest 

"lodged to you by my &i.erit time cd again Lo jq ,  still 
CG 4...P/3. 

/1. 
Za4 

Advocate 

-;- 
Phone : 95-3664 - 230679 

JEHRU ROAD (LICHUTOLA) 
Ward No. 1, Bongaigaon 

P.O. & 01ST. BONGA1GAON 
ASSAM - 783380 

( Page - 2 ) 

c ba:Lng declared medicai1y iifit(i A/I but 
X & c/2 ) as er termo 'I'f DIXDJ'S 0 

Order vide No 0  WB/19/19/ .?LTV/Appt 0 /J?t 1  dtd. 

V 



/ . 	

Phone:953664.23' Advocate . I 	NEHRUROAD(LICHUTO) 
Ward No. 1, Bongaigaon 

P.O. & DST. BONGAIGAON 
ASSAM - 783380 

(Page.i3) 
deprived or getting the hertejt as adrni$jb1e from your c1. 

)That, due to r. rxj-,-,cti0n oZ 	ivzg proar lay to be taken  
• 

from your and iri fQvour or my Ciieflt,h 	hzj been deprived of gettitg kii 	IL-91timata rjh,t which is duo from your 
. depattizjt cauiirig 	W) o3~e-C 	1083 to xvj 	client both 
mentally and 	rzmnotariiiy. 

That, my Ciiert is 	 titicl to get all the £aoilitjQ8 
• 	clue to 	 for that reaa&i it is : 

required to cake necer'y arran gem  ent for gig 	el1 the above f 	 J  I ities as admissible a1otwjth comp en  

Tha 	yot* 

You 	£aithtlly, 

. 

- 

UAREsWJ.R 	DAS ) 
• Advocate, 

. 

. 

H 

I  

I I 	I ./ 	 • 
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. ADDRESSED TO 	TheUnion , VLflui,,.. 	. 
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± 
4 .  

DISTRICT: 

-. 	•V'A. ALATNAMA ' 

IN THE GAUBATI hUGH. COURT 
(TIlE HIGH COURT OF ASSAM, NAGALAND, MEGALAYA 
MANIPUR, TR1PURA, MIZORAM 'AND ARUNACHAL 
PRADESH) 

• 	,. 	RzQ 	kQi Appellant 
Petitioner 

-Versus- 
espondent 

Kno 	all 	men 	by 	these 	presents 	that 	the 	above 
• named. . . . . 	 .dO hereb 	nominate, constitute and appoint 
Sn.( .9A.) 
Advocate and, such of the under menu d Advocate(s) as shall accept this 

• Valçalatnarna to be my/ our true and lawful Advocate(s), to appear and act for 
metus in the matter noted above and in connection therewith and for that 
purpose to do, all act whatsoever in that connection including depositing and 
drawing money filing in or taking our papeis, deeds of composition etc. for 
me/ us and onm'/ our behalfand 11 We agree to ratif' and coafirm all act to 
be done by the said Advocate(s) as mine/ ours to all intents and purposes. In 
case of nonpayment of the stipulated fee in full, no Advocate will bound to 
appear and On my/ our behalf. In witnessej whereøf 11 We hereunto set my/ our 
hand on this . .. .....day of ....... ............ 200 . 

N. M. LAHIRTI 	. •ASHISH DAS GUPTA 	. SURAJIIT DUTTA 
B. K. GOSWAMI 	' DILIP MAZUMDAR• 	, SAN€HLTA ROY 
B.K.DAS 	. 	PRASANTA Kr. ROY 	PANCHALI BRAHMA 
BIJAN Ch. DAS.. 	, P.C. DEY 	. 	 SUPRIYA KAR 
BHABOTOSH BANERJEE B KAR PURIKAYASTHA . 	RABINDRA Cb_.pAUL  

- 	
. . CHAPJEE 	. ., 	' 	HARES WAR DAS 

Received from the executant, Mr ..... ..................................... . 	Accepted Satisfied and accepted. 	'Advocate will lead me/us in the case.. 	
, 

Advocate 	.. 	 Advocate 	 . 	- 	. Advocate 
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